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INDIAN RAILWAYS
BILL*

(AMENDMENT)

THE MINISTER OF RAILWAYS
(SHRI T A PAD 1 beg to move for
leave to  introduce a Bill further to
amend the Imban Railways Act, 1890

MR SPEAKER The question 15

‘That leave be granted to introduce a
Bill further to amend the Indian
Rallway Act 1890"

Tke motion was adopted.

SHRI T A PAI [ introduce the Bill

NOVFMBER 29

1972 Exammnaiion of Balyogeswar 212
by Cusioms Authorities
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MATTER UNDER RULE 377
*

LAAMINATION OF BALYOGFSHWAR BY
CusToMs AUTHORITIES

MR SPEAKER Shn Jyotirmoy Boeu

SHRI JYOTIRMOY BOSU (Diamond
Harbour) This Balyogeshwar issue  al
though T have raised it at least three times
before this House and many  members
have expressed anxiety on this 1ssue

MR SPEAKER He 1s making a state-
ment

SHRI JYOTIRMOY BOSU The most
astonishing statement 15 that one Customs
Officer has demanded a lakh of rupees
from him as bribe Even a Congresy
Member Shr; Shambu Nath Misra s de
fending his case as a lawyer If he has
done so n his wisdom, it 1s upto him It
18 very clear, Sir that we want a clear and
categonical statement about this on the
floor of the House

MR SPEARER When s the Mimister
going to makc the statement?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) Now 1tself

MR SPEAKER Yes

SHR1 ATAL BIHART VAJPAYEE
(Gwalior) Then will you allow clanfi-
cation?
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Debate but no clarfication Don't break
the rule every day
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